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0.A . ND.232/96 : f
Betusen: pate of Order: 16:2:9?;

PfSatyanarayana |
| ::eﬁpplicant{
And

17 The Chief Postmaster General,
aindhpa Pradesh Postal Clrcle,
Hyderabad - 500 D01

2. The DRirector of Postal Serviceg,

0/0 Poat Master General,
yijayauada Region,
\tijayawada,
3. Senior Superintendent of Post OPf ices,
prakasam Postal Division,

Ongole.
4, Post Master, Chilakaluripat, HPO,

Prakasam District.

/ ’ v ' .
««oREspondants.

Mr oK+ S.ReANjaNEYULU

Counssl fPor the Applicant

Counsel for the Respondents : “r.U.Bhimanna, Addl.CG3C,

CONAM:

THE HOH'BLE SHRI RLRANGARADAN MEMBER (A)
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O,A.No, 232/96 Date of Order: 16-2-96

JUDGEMENT

X As per Hon'ble 8pri R.,Rangarajan, Member (Admn,) X 

* %k w

Heard Mr,K.S.KR.Anjaneyulu, learned counsel for

the applicant and Mr,V.Bhimanna, learned standing counsel

for the respondents,

e The applicant in this OA is working as EDDA/?E

at S.L.Gudipadu Branch Post Office, Prakasam District.,

His allowances on the basis of the foo{fbeat was replacgd
by the allowances on the basis of cycle beat when the

cycle allowance was granted in terms of the report submitted
by a Committee appeinted in connection with the revisi;L of
the allowances due to the grant of cycle allowance, The
impugned order No,AI/Re~ED/94-95 was issued on 23.8,94 on
the basis of the above Committee report showing reduction
in allowances and recovery there of from the applicant Ffrom
the date qf fis appointrent, Aassailing the above order!this

OA is filed,

3. The Oh3017/95 filed by the applicants thereik,
who Were also ED agents and their allowances were also

~ sought to be recovered from the date of their appointment on
introduction of cycle beat allowance, was disposed of
directing the respondents therein to effect the reduced
allowances only from the date of issue of the impugned |
order therein, %ﬁ the applicants herein are also similarly
placed, the directions earliei given in the above referred

OA stands good fiere alsc, In the result, the following

> ;

direction is giveni=-
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4, The revised allowances shall be implemented
{ only from the date of issue of the impugned order of
: R-3, Senior Superintendent of Post Offices, Prakasam
MCare®
Postal Division, Ongole, AP, The aubuntggygﬁg;he
period before the issue of the impugned order dated
23.8,94 shall be paid back to the gpplicant within
three months from the date of receipt of a copy of this
oréer,
5e The U&4 is ordered accordingly.' No cests,
a\/§g,,ﬁlﬁﬂf"'“"J:%H
( R RANGARAJAN )
Member (Adma,)
,] Dated : Y6th February, 1996

( Dictated in Open Court )
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DERUTY REGISTRAR(J)

To
1. The Chief Postmaster Gensral, Andhra pPradesh Postal Circle,
Hyderabad - 500 001.

2. The Director of Postal Services, 0/0 Poat [ester General,
vijayawada Region, \1ijayavada, ’

3. Senior Superintendent of Post Offices, Prakasam Postal Divis ion,
Dngnlc.

4?_P0%t Master, ?hlla<alur1peta HP O, Prakasam District.

5, Ons copy to ﬂr.K 5, R ANjaneyulu, Aduocate,EATmHydLr«bad.
67 One copy I M.\ Bhlmanna, Hddl,CGbL,L“T Hyderabad.

7. Dne copy to ler?ry,CHT Hyderabad. ‘

8. Ona spare copy.
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